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C.P (1.B) No.447/KB/2017

Present: Hon’ble Member (J) Shri Vijai Pratap Singh
Hon’ble Member (J) Shri Jinan K.R
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ORDER

Ld. PCS for the Petitioner as also Ld. Counsels for Corporate Debtors are
present.

The PCS for the petitioner has filed this application under Section 7 of the

_IBC 2016. Ld. Counsel appearing on behalf of the Corporate Debtor made

R%) a request that he may be given time to file his rebiy. Prayer is allowed.

Corporate Debtors may file their reply with 7 days. It also appears that

respondent has filed Vakalatnama which is without any Board Resolution

and no Court Fees. Respondent is directed to file VVakalatnama along with

the Board Resolution and prescribed Court Fees. Reply may be filed
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within 7 days with a copy to the opposite side. The opposite side
thereafter may file rejoinder, if any, within 5 days with a copy in advance

to the opposite party.

Listed on 23rd October, 2017.

R
(Jinan K.R.) (Vijai Pratap Singh)
Member (J) - Member (J)




